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Interim Resolution Professional. Since this process is time bound
program, he visited the office of the Corporate Debtor to obtain the list of
debtors, fixed assets, liabilities, there the IRP could not find anybody
except an employee, viz. Naushad in the office. For nobody was present
in the office except this Naushad, the IRP sought the information above
from Naushad in relation to the list of creditors, debtors, assets and
liabilities, but he could not get any such information from him. When he

made another visit to the office of the debtor company, this person viz.
Naushad threatened him with dire consequences if visited again.

In view of the submissions made by the Authorized Representative
on behalf of the IRP, this Bench hereby directs the Directors of the

Company to co-operate with IRP and allow him to take over the
management of the Company within L0 days hereof.

If the directors above mentioned do not co-operate with the IRP
despite this order is shown to them, then he is at liberty to approach this
Bench to obtain police protection so as to comply with the order of this
Bench passed on 75.3.2017 .

List this application for further hearing on 6.6.2077.

PRAKASH RUMARV. NALTASENAPATHY

Member (Technical)
B.S.V.

Member (Judicial)
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